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_'Sub Flltng of pleadmgs tn Subordlnate Courts WIth futl___:i o

partlculars of partles

it 1s observed t‘tat the, pleadmgs f Ied before Subordlnate z

Courts do not bear moblte number e maul address and other.‘_}-

partlcutars of. parties for want of whlch mordmate delay is. o

caused in servuce of process It uIt:mate!y frustrates the goal of -
timely justlce Above requrred detalls are a|so necessary for-' B
provndlng c:tlzen centnc serwces to the beneﬂclarres

Therefore ”:'Menihers of the Bar Assomatlon and.‘
concerned partles may be asked to mentlon the moblle number |
and e- matl address of the partles plamtsfwrltten
statementslfurther p!eadmgs ftled m the Courts

REGlSTRAR GEN RAL;"-
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Copy torwardec to all the Dlstrlct & Sesslons Judges W|th_ .
the request to clrculate the same amongst all the Judicial

Officers™ posted m thelr judgeshlps for lnformatlon and.[ o &

comphance
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